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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION No. 43 of 2025

IN THE MATTER OF:

DUSHYANT ROHTA APPLICANT
VERSUS
STATE OF UTTAR PRADESH & OTHERS eeeeeeo. RESPONDENT(S)
INDEX
S.No. PARTICULARS PAGE NO.

1. RESPONSE ON BEHALF OF RESPONDENT NO.
2 IN COMPLIANCE OF THE ORDER DT.
29.01.2025 PASSED BY THE HON’BLE
NATIONAL GREEN TRIBUNAL, NEW DELHI
ANNEXURES

2. COPY OF THE LETTER DT. 05.05.2025
ANNEXED HEREWITH AS ANNEXURE R-1

3. COPY OF THE LETTER DT. 20.05.2025
ANNEXED HEREWITH AS ANNEXURE R-2.

4. COPY OF PHOTOGRAPHS OF DEMOLITION
DRIVE ANNEXED HEREWITH AS ANNEXURE
R-3

THROUGH COUNSEL



DATE: 15.09.2025
PLACE: NOIDA
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That I state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

I. BACKGROUND OF THE MATTER

L8]

. That in the present matter, the applicant has alleged encroachment on the
land of the water body and that Krishna World Colony at Meerut is being
unauthorizedly constructed on a public water drain at gata no. 346 area
measuring 0.1260 hectares, Villagc-Mur]ipur Gulab, Tehsil and District
Meerut, Uttar Pradesh and irrigation canal gata no. 47, 48 and 49,
Vi!lage-ShobhapUr, Tehsil and District Meerut, Uttar Pradesh. That the

lea of the applicant is that public water drain and i:‘rigﬂtion canal have

_;(_)Q %. ncroached upon while developing the residential colony.
: <\
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: ?ﬂ E‘}"h.qL affidavit dt. 07.05.2025 has already been filed on behalf of the
9. -.\;:._.l-_f__,:;‘_(‘.\"/
Bt eponent before this Hon’ble Tribunal.

5. That it is further pertinent to state that the District Magistrate, Meecrut

vide letter dt.05.05.2025 has designated the Sub-Divisional Magistrate,

Tehsil Sadar, Meerut as Magistrate-in-charge and directed lo provide

adequate police force 1o the Department,
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A Copy of the letter dt. 05.05.2025 has been annexed herewith as

ANNEXURE R-1.

II. DEMOLITION ACTIONS UNDERTAKEN

6. That pursuant thereto, the Office of the Exccutive Engineer, Meerut
Division, Ganga Canal, Meerut, vide dated 20.05.2025 has instructed the
Assistant Engineer-1V, Meerut Division, Ganga Canal, Meerut, to remove
the illegal culverts (Pulia) constructed by the colonizer with the assistance
of administration and police force.

A Copy of the letter dt. 20.05.2025 has been annexed herewith as

ANNEXURE R-2.

7. That .accordingly, the Assistant Engineer-1V, Meerut Division, Ganga

Canal, Meerut, contacted the Sub-Divisional Magistrate, Meerut, and

ested to fix a date for demolition of the illegal culverts (Pulia).
é.\
tv:'_’g\:cr, due to the commencement of Kanwar Yatra during the months

i -

lune and July (Shravan month), considering the law-and-order

8. That subsequently, for removal of the said encroachments, the Sub-

Divisional Magistrate, Meerut, . fixed 28.08.2025 as the date for

demolition. However, due 1o non-avail

ability of police force, demolition
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could not be carried out on 28.08.2025 as well. Thereafter, upon further
discussions with the Sub-Divisional Magistrate, Meerut, the datel of

04.09.2025 was fixed for the demolition.

9. That on the scheduled date i.c. 04.09.2025, the departmental team, along
with the, Tehsildar, Naib Tehsildar, Tehsil Sadar, District Meerut, and
Circle OfﬁcerI(Policc), Daurala, District Meerut, led by the Station House
Officer, Police Station Kaﬁkerkhera, along with police force, reached the

site for demolition of the illegal culverts (Pulia).

10.The departmental team commenced the demolition of the illegal culverts

constructed at km. 26.855 of Rajwaha Chapsalava and km. 3.130 of Nala_

Pathanpura through breaker/JCB machine. That at that time, the

The photographs of the demolition drive have been annexed herewith as

ANNEXURE R-3.

I'l.Therefore, after examination of the legal documents submitted by the

colonizer before the administrative authorities and upon due deliberation

B
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with the Sub-Divisional Magistrate, Tehsil Sadar, Meerut, it has been
proposed that the demolition of the illegal culverts (Pulia) shall be carried

out shortly with administrative support.

12.That the deponent is duty bound to fulfil the obligation which are
assigned under the law and directions passed by this Hon’ble Tribunal.
The Deponent is fully committed to ensure strict adherence to the orders
of this Hon’ble Tribunal and undertakes to faithfully comply with any
further directions or instructions that may be issued by this Hon’ble

Tribunal, without demur or dclay.

__13.Hence, the presentresponseis being submitted for the kind perusal of this
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VERIFICATION

; " cSep-
Verified at  ?)eeynd—  on this y2 day of M ¥20235, that the
e : A

contents of the above affidavit from paragraphs | to 13 are believed to be

true and correct to the best of my knowledge and belicf. No part of it is
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